
FIR No. 289/21 

PS New Ashok Nagar 

03.08.2021 

Present: Ld. APP for the State. 

IO Inspector Manish Kumar Cyber Cell(East). 

This is an application seeking permission to retrieve the data 

from the mobile phones recovered from the accused persons. 

It is submitted by the IO Inspector Manish Kumar that during 

• ..... _ investigation accused Monu Sirohi, Harish Khushwaha, Vikas Sirohi and 

Vineet were arrested and three mobile phones were recovered from their 

possession. 

Considering the submission made by the IO, the gravity of the 

allegations, the present application is allowed. Accordingly, NCFL, Sector -

l 6C, Dwarka, Delhi is hereby directed to facilitate in data retrieval of the said 

phones. ·) \.pplication is disposed off accordingly. 

Copy of this order be given dasti to the IO. 

Copy of this order be also sent to NCFL through IO. 

(ANS ...... ~ ..... MEHTA) 

MM (East)IKKD/Delhi/03 .08.2021 



STATE VS. SHIVAM@RAJ RAI 
FIR No. 774/2020 
PS MA YUR VIHAR 
U/S 380/457 /34 IPC 

03.08.2021 

Present: Ld. APP for the State. 

Ld. Counsel for the applicant. 

_An application U/Sec. 440 Cr.P.C. for the reduction of surety 

amount, is moved by his Counsel. 

It is submitted by Ld. Counsel that the applicant is from a very 

poor background and is the sole bfead earner of his family and besides him, 

no body is available to look after his family and that due to the incarceration 

the applicant/accused is unable to arrange surety amount in the sum of Rs. 

25,000/-. 

Heard. 

In view of submission, the surety amount is reduced to Rs. 

I 0,000/-. The accused is directed to furnish the fresh bail bond and surety 

bond in the sum of Rs. 10,000/-. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 

(ANSHUL HTA) 
MM (East)IKKD/Delhi/03.08.2021 

I I 



STATE VS. VISHAL 
e-FIR No. 3013/2019 
PS MA YUR VIHAR 
U/S 379/411 IPC 

03.08.2021 

Present : Ld. APP for the State. 

Sh. Mahesh Chand, Ld. LAC for applicant. 
An application U/Sec. 437 Cr.P.C. for the release of the accused 

Vishal is moved by his Counsel. 

At this stage, Ld. Counsel for applicant wants to withdraw the 
present application. 

The present application is dismissed as withdrawn. 
Copy of the order be given dasti on request. 
Application is disposed off accordingly. 

(ANSHUL HTA) 
MM (East)/KKD/Delhi/03 .08.2021 



STATE VS. DIWAKAR SHARMA 
FIR No. 334/18 . 
PS-MAYUR VIHAR 

03.08.2021 

Present : Ld. APP for the State. 

Sh. Amit Sinha, Ld. Counsel for the applicant. 

Report from Jail Superintendent received, electronically. 

Report perused. 

Copy of report of jail superintendent be provided to the 

applicant/Ld. Counsel for applicant. 

In view of report of Jail Superintendent, the present application 

is disposed off accordingly. 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/03.08.2021 



FlR No. 35S/21 
PS MANDAWALl 

03.08.2021 

Present: Ld. APP for the State. 

Operator on behalf of 1 ncharge, CCTV Footage Room, KKD. 

Ld. Counsel for the applicant namely Praveen. 

It is submitted by the operator that he has preserved the CCTV 

footage as per the order dated 02.08.2021. 

Report has been received from the IO/SI Santosh Kumar Yadav 

that the concerned footage will be preserved and will be obtained from the 

control room Karkardooma Court. 

applicant. 

In view of the above, the present application stands disposed off. 

Copy of this order be given dasti to the Ld. Counsel for the 

(ANSHUL HTA) 
MM (East) IT,-r

7 ·--/Delhi/03.08.2021 



DD No. lOOA 
PS I<risbn N dated. 02.os.2021 
and a agar 

PeFSIR No. 011396/21 
PIA 

1 

03.08.2021 

Present: 
Ld. APP for the State through VC. 

·He Dhiraj from PS Krishna Nagar in person. 

IO HC Jagsoran from PS PIA in person. 

Accused Md. Miya is produced after arrest in the above stated 
kalandra. 

Sh. Harshvardhan, Ld. Counsel for the accused. 

The present accused was arrested yesterday at 08 :05 PM vide the 

above stated kalandra. 

I have perused the kalandra whereby it is mentioned that the 

accused was arrested while being in possession of a stolen vehicle Scooty 

bearing no. DL5SCA 1708. 

·It is submitted by IO HC Jagsoran that an FIR regarding the theft 

of the above mentioned vehicle was registered in PS PIA bearing no. eFIR 

No. 011396/21. The IO has moved an application for interrogation of the 

present accused, same is allowed. The IO is at liberty to interrogate the 

accused for 30 minutes. 

(ANSHUil MEHTA) 
MM (East)IKKD/Delhi/03.08.2021 


